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Pro,cea'i7lgs of tlte Cou;',;1 tif Ilze GO'IJernor GMeral oj India, assembled /01' Ike 
p",pose of "..ali"e La'll1s a"d Regrslolio"s untler tiul (Jr(1Visilms of tke 
I"dian Councils Acts, 1661 ami /892 (24 & 25 Viet., c. 67, (md 55 & 
S6 Viet., c. 14). 

The Council met at the Viceregal Lodge, Simla, on Friday, the 2nd August, 
1901• 

PRESENT: 

His Excellency Baron Curzon, • p.e., G.M.S.I, G.M.I.E., Viceroy and Gov-
ernor General of India, p"esiding. 

His Honour Sir Mackworth Young, K.C.S.I., Lieutenant-Governor of the 
Punjab. 

His Excellency General Sir Arthur Power Palmer, K.C.B., Commander.in-
Chief in India. 

The Hon'ble Sir C. M. Rinz, K.C.S.I. 
The Hon'ble Mr. T. Raleigh. 
The Hon'ble Major.General Sir E. R. Elles, K.C.B. 
The Hon'ble Mr. A. T. Arundel, C.S.I. 
The Hon'ble Kunwar Sir Harnam Singh, Ahluwalia, K.C.I.B., of KapurthaJa. 

INDIAN ARTICLES OF WAR AMENDMENT DILL. 

The Hon'ble MAJOR-GENERAL SIR EDMOND ELLES moved for leave to 
introduce a Bill further to amen!! the Indian Articles of War. 

~e motion waS put and agreed to. 

The Hon/ble MAJOR-GENKRAL SIR EDMOND ELLES introduced the Bill • 

• The HOD'ble MAJOR.GKNERAL SIR EDMON~ ELLIS moved that the Bill 
and Stalement of Objects and Reasons be published in the Gazette of India in 
English and in the local official Gazettes in English and in such other lang-
uages as the Local Governments think lit. 

'the motion was put and agreed tn. 

I' 



. 332 AMENDMENT OF COUNT-FEES ACT, 1870; AMENDMENT OF 
INDIAN STEAM-SHIPS ACT, 1884. 

-
[Sir Clzarles RivfJ8 i AIr. Raleigh.1 . [2ND AUGUST, 1901.) 

COURT-FEES (AMENDMENT) BILL. 

The Hon'ble SIR CHARLES RIVAZ moved for leave to introduce a Bill 

fLlrther to amend the Court-fees Act, 1870. He said :-The object of this Bill 

is merely to remove a doubt which bas arisen as to the mpning of the expres-

sion /I Chief Controlling Revenue-authority" in the Court-fees Act, 1870, 

owing to there being' no definition of it in the Act. It is proposed to clear 
up this doubt by incorporating in tbe Court-fees Act the definition of the 

expression in question which is contained in the Indian Stamp Act, II of 1899. 

The motion was put and agreed to. 

The Hon'ble SIR CHARLES RIVAZ introduced the Bill. 

The Hon'ble SIR CHARLES RIVAZ moved that the Bill and Statement of 

Objects and Reasons be published in the Gazette of India in English and in the 
local official Gazettes in English and in such other languages as the Local ~ 

ernments think fit • 

. The motion was put and agreed to. 

INDIAN STEAM-SHIPS (AMENDMENT) BILL. 

The Hon'ble MR. RALEIGH, in the absence of the Hon'ble SIR EDWARD 

LAW, moved for leave to introduce a Bm further to amend the Indian Steam-
ships Act, 1884. He said :-The necessity for the amendment has arisen in 
this way: We have been advised that the port of survey at which a certificate is 
given under the principal Act must be a port in British India. This requirement 
is found to operate hardly in the cale of a Steam·ship Company whose boats 
ply to ports in the Red Sea. In the absence of facilities for dry-docking 
ships at Aden, the Company is obliged kJ send its boats all the way to 

Bombay in order to obtain acertiticate. We propose, therefore, to apply 

to ships in this position the procequre allowed in the case of foreign steam-
ships, and we take this opportunity also of extending the exempting power 
given under the principal Act. The power extends at present only to classes 

of steam-ships, and we propose to give power to exemllt 'also single ships t.o 
the extent permitted by the principal Act. 

The motion was put and agreed to. 



AMENDMENT OF INDIAN STEAM-SIlIPS ACT. 1884,' INDIAN 333 
TRAMWAYS. 

[2ND AUGUST, 19o1.] [Mr. Raleigh " Mr. Arundel.] 

The Hon'ble MR. RALEIGH introduced the Bill. 

The Hon'ble MR. RALEIGH ~  that the Bill and ~ e e  of Objects 
and Reasons be published in English in the Gazette of India and in the 

Fort St. George Gazette, the Bombay Government Gazette, the Calcutta Gazelte 
and the Burma Gazette. 

The motion was put and agreed to . 

. INDIAN TRAMWAYS BILL. 

The Hon'ble'MR. ARUNDBL moved for leave to introduce a Bill to apply 
the provisions of the Indian Railway Companies Act, 1895, to certain Tramway 
Companies. He said :-It has been thought that the construction of tramways 
in· the nature 'of light railways will be facilitated if the Companies are enabled to 
, pay dividends to share-holders out of capital during the construction of the 
tramways in the same way that railways are now enabled to do, and this will be 
effected by the Bill which I ask for leave to introduce. 

The motion was put and agreed to. 

The Hontble MR. ARUNDEL introduced the Biil. 

The Hon'ble MR. ARUNDEL moved that the Bill and Statement of Objects 
and Reasons be published in the Gazette of India in English and in the local 
official Gazettes in English and in such other languages as the Local Govern. 
ments think 6't. 

The motion was put and agreed to. 

The Council adjourned to Friday, the 23fd August, 1901. 
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